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CENTRAL ADMINLSTRATIVE THIBUNAL PRINCIPAL BENCH

R.A., Mo, 31172002 In
0.A. 1095/2002

Mew Dellhit this the)phday ot January, 2003
HOM'BLE SH. KULDLP SINGH, MEMBER (J)

shri Swadesh Kanjan, PEL

8/0 Shrit Shiv Dayal Singh,

- Govt. Boys Sr. Sec. School, Gokalpur Village,

E—quck; PDelh1-94,

R/0c 82/3, Shakti Vihar,

Sadatpur, BRelhi-34. .. Applicant.

" Vergus
Gavt, of NCU of Delhi, through,
1. {"hief Secretary,
Govt. of BHCT of DLelhi,
Delhi achivalaya, l.P.Estate,New Delhi-110 00Z.
Secretary {lducation),

Govt. of NCT of Delhi,
5, Sham Hath Marg, Delhi~-54.

A

3. birector of kducation,
Govt. of HCU of belhr,
01d Secrstariate, Delhi-54. .. .Respondenta.

ORDER BY CIROUIATLON

lhe present RA No.3ll of 2002 has been {iled
by the applicant for ‘review of the ofder passed in 0Oa
CMo. LOY5/2002 on 4.10.2002,
2. In the RA the review applicant has taken
more or lLess the same grounds to argue the RA, which they had
taken while arguing the OA. While delivering the judgment,
all tﬂe grounds were considered. No fresh error has been
pointed out which may call for review of the order. Further,
the RA does net come within the ambit of Order 47 Rule 1 Ccve
read with Rule 22 (3)*(f) (i) of Lﬁe adminietrative Tribunals
Act.
3. . in -view of the above, nothing survives in the

RA, which is accordingly dismissed.
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